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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

0.A.No,406 OF 1939, DATE OF ORDER:15-3-1999,

BETWEEN?

1. A.Satyanarayana. .

2. L.Satyangrayana. sseesApplicants

1. Tha Sub-Divisional Offiger,
Telacom, Rezole, E.G.District.

2. The Telecom District Manager,

Ra jahmundry, E.G.District. i‘
3. The Chief General Manager, -

Telecom, A.P.Circle,

Doorsanchar Bhavan, Hyderabad-1, ’

ssss e .Respondents

COUNSEL FOR THE APPLICANTS::: PMp,N.R.Devaraj
COUNSEL FOR THE RESPONDENTS:: Mr,B.Narasimhs Sharma
CORAM:
THE HON'BLE SRI R.RANGARAJAN,REMBER (ADMN)

AND
THE HON'BLE SRI B.5.JAI PARAMESHWAR,MEMBER (JUDL)

t O RDER :
ORAL ORDER(PER HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER(J))

Heard Mr.N.R,Devaraj, learnsed Counssl for tha
Applicants and Mr,Jacob for Mr.B,Narasimha Sharma, learnsd

Standing Counsel for the Respondents.
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2. There are tuo applicents in this OA, They claim
that they hagﬂ/uorked as Casual Mazdoors under the
respondent-0rganisation. The dotails of the work ren-
dered by them on casual basis are indicated in page.2 & 3
of tha OA, Thay submit that they have been terminated

vi thaut ény reasons.

3. Hence, they have filed this OA for a dirsction

to the respondents for their ra-engasgemant as Casual
Mazdoor under thé control of Telecom Oistrict Manager,
Eluru in terms of wvarious instructions issuad by ths
Diractor General, Telecommunications and also as per
the letter No.TA/LC/1-2/111, datad:21-10-1991 and
lstter No.TA/RE/20-2/Rlgs/Corr, dated:22-2-1993, issued
by the Chief Gsneral Manager, Telecommunications,Hyderabad,
by holding the action of the respondents in not conti-
nuously sngaging them as illegal, arbitrary and discri-

minatory.

4, From thas averments made in the OA, the applicsnts
have worked for more than 240 days in a particular spell.
Hance, we feal it propsr to direct ths respondents to
engage them whenever thare is work and there is nead for
re-engaging casusl laboursrs instead of engaging frashers
Prom the Opan market., WNodoubt, after their rg-angagemant,
their cases may ba considered in accordance with law for
fur thar}:rogresair;g their casea.

5, With the above direction, the OA is disposed of
at the admission stage itself. No order as to costs.

, (R.RANGARAJAN)

& ME MB ER ( ADMN) )
DAMie the 15th day of March,1999

15 Dictated to ste 8 in the OPEN COURT
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